CENTRAL ADMINISTRATIVE TRIBUNAL. JABAL DyR BENCH JAéALPUR
‘—N__?_-*
Original Applicatien Ne. B60 of 2003

Jabalpur, this the 16th day ef Docouber, 2003,

Hen'ble mr, M.P, Singh, vice Chairmagn
Hen'ble Mr. G. Shanthappa, Judicigl Member

Anupam Ra jan S/o Shrg U.K, Sinha
Aged 35 years, Collector, Nesemuch

Distt. Neemuch (m.p,) APPLICANT
(By Advocate - Shri sajig Akhtar with ghei Shyama]
Muker jeg)
VERSUS
1. Unien of India

hrough s The 5acrutary,
Department ef Perssnne] 1 Training,

Hinistry of Publjc Grievance 4 Pension,
New-Delhi

2. State or Madhya Pradesh
Through 50crctary
Genera} Adninistration Department
Mantralaya, Bhapal(m,p, )

3. Unien Public Service Commissi.n
Through 3 s.crctary. Dhelpur House
New Delhi RESDONDENTS

ORDER (0RAL)
8y G, Shanthappa, Judicial Member -

The applicant has Pileg above @pplicatign seeking
@ directign to the respendents tg qQuash the impugned
Rotice dateg 05.12.2003 @3 the same is Centrary to liu

@nd decisien of this Tribunal in C.A Ne. 658/2003.

Was seslected ag an Indian Administratjye Service 0fPicer
in m,p, Cadrs in the year 1993, 'In the Preliminary
examinatign there uag misconduct Committeg by the
@pplicant fgr this reasen the respendent g vant tg

Cenduct g4 preliminary enquiry, Further the @pplicant

has pagn Called for 8ppearing before the

8uthority on 5.1.2004 at Delhij, They have issued the

gwwrmJnatica to appear before the respnndcnts.&ubsequent to the
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eaid notice the applicant has submitted @ representation

stating that there is an order held by this Tribunal in
Jhich the issue has been decided in oA No. 658/03.

since already there is a decision ﬁf Tribunal, the
respondents are not supposed to jssue a notice to conduct
the preliminary enquiry. Since representation gated
12.,12.03 submitted by the applicant is pending » the
applicant has approached this Tribunal for quashing the
ghou cause notice for appearance pefore the authority.
Admittedly the raprasantation is pending with the
respondents. The show cause notice is not an impugned
order, the applicant has been asked to appear pefore

the authqpity on on 5.1.04, there is no impediment on

the applicant to appear before the regpondents to explain
and also request the show cause notice caf pe withdrawn
by considering the cass of the applicant. Sinca made

any grant of ralief in this OA.

3. Only the dispute in this cage is, that the
respondents have mentioned,they addressed the applicant %4
ﬁrobationer. The applicant has submitted)that ke
subsequent to daclarétion of?%iobation of his service, hs
qgot promotion,since in the proBation is mentioned in the
notice that is %z&rtha grievance of the applicant.

The applicant can ;ppear before the authority and

explain the things to withdrauw the notice issued DYy

them, With the observation this DA is dismissed.

No costs.
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